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SHru ATAL BlHARI VAJPAYEE: 
The House would llite to know from 
the Minister of Steel and Mines whe-
ther there is shortage of coal or short-
age of railway wagons. 

LVIR. DEPUTY -SPEAKER: I know 
the dividing line is very thin and it 
becomes a little difficult, but at the 
same time there is a certain procedurt:. 
I am only trying to regulate the pro-
cedure. There is a certain procedure. 
The Calling Attention Notice relates to 
a particular Ministry. The conven-
tion is that only those members who 
haVe eiven their names can put ques-
tions and the Minister will reply. It 
other members pitch in and another 
Min:ster is also drawn into this. it 
becomes a discussion r,ot relatine to 
any particular Ministry but a sort ot 
mini-discussion relatine to the Whole 
Government. The whole thine is a 
little complicated. 

SHRI BHAGW AT JHA AZAD 
(Bhagalpur): He can make the state-

ment either today or tomorrow. He is 
prellared to make the statement. 

MR. DEPUTY-SPEAKER: 1 know. 
The Minister is naturally very anxiOUS 
to defend his Ministry. But my res-
ponsibility here is not to allow any 
;vlinister to get up and make any kind 
of statement anyone he likes. I am 
concerned with the procedure of thf' 
House. But, then, as I said, we cannot 
j.ast urush aside this problem. I have 
always said this is an evolvin&, demo-
cracy. Perhaps the rules are not ade-
quate enough to meet aU the contin-
gencies. Therefore, as some members 
have suggested. it might be treated as 
an exception. I will allow the Minis-
ter to make a statement on this con-
dit:on that there should not be any 
further questions. If the Minister is 
willing to make a statement, and the 
members are anxious to hear him, let 
the statement be made. But no mOr9 
questions should be asked after thaI 
titatement. 

12.57 hn. 

STATEMENT RE. PRODUCTION 
AND SUPPLY POSITION OF COAL 

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES 
(SHRI T. A. PAl): I am elad that the 
members like to be acquainted with the 
correct situation. I would like to ,ive 
it as best as I can. In 1970-71 the 
production of coal was 72.95 million 
tonnes; in 1971-72 it was 72.06 million 
tonnes and in 1972-73 it rose to 76.40 
million tonnes. The question whetbel 
production has ,one down or short up 
after nationalisation has been a matter 
of COD tro,Jlt!rsy. I would like to say 
that no magic COuld happen to brine 
up that production Immediately after 
nationalisation to any extent, because 
the coal industry presented a picture 
where over a period of years there was 
DO investment at all and perhaps 
slaughter mining and indiscriminate 
min;ng also. Alone with that the 
demand for coal was also eoin, up In 
various sectors. 
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LShri T. A. Pail 
Last year when I was in charge of 

Lhe ttailway Ministry the complaint 
was that waeons were not available 
for cOal. At that time when the coal 
industry wali in the private sector it 
had Only tne problem of minln& and 
deliverina coal at the pit-heads because 
the resPOnsibility of movement was 
that Of the buyer. Today after na-
tionalisation the cOlYUllaints are com· 
ina because the community at large 
expects the coal industry not only to 
mine coal but also to make arrange-
ments tl) see that the cOal is distribut· 
ed throughol.1t the country. 

This aspect is very important 
Whole, I do not want to get away from 
that responsibility, I want to submit 
tnat a sudden change where we had to 
oraanise this movement on a basis 
which would be reasonable and which 
would entirely satisfy the demands 01 
lhe community is an exercise which 
has to be continuous. which calls for 
certain Investments alro. Because, ill 
certain coal mines, for instance, there 
are not enough sidings and now coal 
ia accumulated in certain mines. 11 
you ask me if there is accumulated 
stock in certain mines, it is true, but 
it is not at the rail heads. It is not 
pos&ible to move that coal to the rail 
head. In fact, I have asked the CMA 
and the BCCL to put an advertisement 
in the newspapers that coal Is avaa-
ble for movem~nt from those CO'll 
mines which are not connected with 
rail-heads for transport by truck~. r 
do not see any other means immedi-
ately of disposing of the. available 
coal for the benefit of the commU-
ni~y .... 

13 hrs. 

SHRI SHYAMNANDAN MISHRA 
(Begusarai): What used to happen 
earlier! 

SHIRl T. A. PAl: They used to take 
by truck. The orivate owners used to 
)ell and they could charge any price. 
But today I am answerable to charge 
one prl ce, deliver It at the same 
price ... 

SHRl SHYAMNANDAN MISHRA: 
Bl.1t it is higher than before. 

SHHI T. A. PAl: So far as CMA and 
BLCL are concerned, they lire expect-
eo to deHver at a l1xed price. But 
Whether m the market it is available 
a t the same price or not is a dillerent 
question. Shortaaes cOl.1ld be created 
anC! shortages are created when trans-
port is not upto the mark; when trana-
port is not upto the point, distribution 
pomts also get disturbed. But let us 
try to understand the whole thing. If 
you want to criticise this, I want your 
support also because there should be 
a proper appreciation of the problem 
that we face. I have taken up with 
thc Railway Ministry the immediate 
problem. of havin!: the necessary sid-
mgs where loading can be improved 
immediately. And there is also the 
long term programme to be gone 
through ... 

SHru SHYAMNANDAN MISHRA: 
What about steam coal? That is the 
question here. 

SHRI T. A. PAl: Let me come to the 
whole problem. Different members 
had raised different points about dif-
ferent types ot coal. I will come to 
the steam coal also. 

rherefore, whether it is steam coal 
or any other type Of coal, unless the 
collieries are properly l"ec(,gni~ed and 
unless we have the necessary sidings 
so that the pitheads are connected prD-
perly, we will not be able to move as 
fast as we should. There are mines in 
the south, mines in the outl,Yin!: areas 
where the railways have been able to 
move and take all the stocks offered. 
But the mines are not developed to the 
extent they· shOuld be. There, the 
matching cliPacHy of the railways is 
better then our capacity to offer. We 
are taking up, on an emergency basis, 
the development of coJlieries. For in-
stance, in the case of Singareni, we 
have decided to increase the output 
from 5~ million to 12 million tonnes by 
the end of the Fifth Plan. Besicaly, 
the Bengal and Bihar fields which 
supply mOst of our coal require 0 
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!mendous reorganisation even in the 
ltter of railway movement because 
, find that, in the past, railway lines 
ve been laid with particular refer-
Ice to a particular type of crate and 

that. Now all the steel industries 
ve come in that part. One-third 01 

railway system is involved in 
)ving the raw materials to the steel 
,mts and the finished products from 
e steel plants. gaAin coal, alro the 
oduction Of which is now eoing to 

doubled, will have to be moved in 
proper way. It is no use saying 
lether the Railways are responsible 

the cOalrnines are reSpOnsible ... 

SHRI ATAL BIHARI VAJPAYEE: 
iwalior): Both are responsible. 

SHRI T. A. PAl: I am prepared to 
lmit that both are responsible to 
tisfy the needs of the community. 
T e shall do our best to do so hy 
'oper coordination. 

MlR. DEPUTY-SPEAKER: Now, 
lpers to be laid on the Table., , 

SHRr SHYAMNANDA!'l' MISHRA: 
e has not clarified about steam coal. 
hat was the question (Interrup-
Jns) 

MR DEPUTY-SPEAKER· I would 
lien to you later, not now. Let the 
lpers be laid on t1le Table. 

Mr, Patnaik. 

:.115 brs. 
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AVAL CEREMONIAL, CONDITIONS OF 
·ERVICE AND MISCELLANEOUS (THIRD 
NlJ FOURTH AMENDMENT) REGVLA-
:ONS, 1973, AND INDIAN NAVY AUXI-

U:ARY SERVICE REGULATIONS, 1973 

THE DEPUTY MINISTER IN THE 
lINISTRY OF DEFENCE (SHIRl J. B. 
ATNAIK): I bee to re-Iay on the 
'able a COpy each of the following 
rotiflcations under section 185 of the 
lavy Act, 1957:-

(1) The Naval Ceremonial, Coil. 
ditions of Service and Mis-

Reaulations, 197a (Hindi aull 
English versions) published in 
Notification No. S.R.O. 12(E), 
in Gazette of lndia dated the 
27th July, 1973. 

[Plcu:ed in Librurll. See No. LT-
5363/73J. 

(~) 'lh<! Naval Ceremonial, Con· 
uit.ons 01 Service and Mis· 
et:llaneous (Fourth Amend· 
ment) Reeulat;ons, 11173 (Hinch 
and English versions) publish. 
ed in Noti/ieation No. S.RO. 
13(E; in GazeUe of India 
dated Ihe 3rd Aueust, 1973. 

[Placed in Libral·lI. See No. LT-
5460/73]. 

(3) The Indian Naval Auxiliary 
Service Regulations, 1973, pub-
lished in Notification No. 
S.RO. 232 in Gazette of India 
dated the 1st September, 1973. 

[PLaced in LibraTl/. See No. LT-
;';620/73J. 

RAILWAY PHOTECl:IOIII FORCE (AMEN. 
MElIIl') RULES, 19.7:1 

THE DEPUTY MINISTER IN THE 
M,tNISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): I beg to 
lay on the Table a cavy of the Rail-
way Protection Force (Amendment) 
Rules, 1973 (Hindi and English ver-
sions) published in Notification No. 
G.S.R. 448(E) in Gazette of India dated 
the 20th SePtember, 1973, under sub-
section (3) of section 21 of the Rall-
WilY, ProtectiOri Foree Act, 1957. 

[Placed in Library. 'See No. LT-
5693173J. 

STATEMENT SHOWING ACTION TAKEN BY 

GOVEIINMENT ON VARIOUS ASSlTRANCES, 
PROMISES AND UNDERTAic:NGS 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRIB. SHANKA-
RANAND): I beg to lay on the Table 
the following atatements showing the 


